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e FEAFH FATAT Fa 2023 F o 1 Afe==T &7 seare BT g @ uagnr aifew far = g
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Tt & of T AT R FEFT TUTEF 9T SHAT gregar g usET g i Hwee ardr
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Vi.

Vii.

viii.
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3) 7 wieT S w4 Fr o
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iii. A = o fefSreer afehamd RefEa s it fF ST 598 397 T wiee afaEteat
N N O

W'j\vql"h"l TrafataT = l‘I\"II"h(UI T ez o1 heAT, g9 AT T G g e

gy oo 2
5. g=TerT gfafa T 39 F = (1) 3 I9ET FAiaqT F 00 SEFEE w7 qereT g9 qfafa ¥
TR e w=rer wtafa & gefe semaEt/framt F gfafwier, Sem Ry, seT w9 e = s
e arfaer 2
(2) g=re AT F Aeffee s
i. e o garyr 5 aeTeT TaTT wie
. HIAFT F HATTIT 5 Geer F wrears, fRertasr i aiwmar;
T, 917, AT s s & o R,
. FERH F BRETTAT 6 G 7§ 9+ TTE R AT
ii. e & Heer § % weam A e w9
T, FAGH H ITHE 7 ST ATAT T T ST &,
g, wEHT F U i g #2 g s
. R G T ST s o JTeT
iii. FTEHA F FRATAAT G FAAT ST TR
iv. I AT HE ST Frsl T TCHIT G HTOT ST Hha T Bl

6. N7 T FEFT TWTHF T ITF T - (1) A7 Hfee FERT FormEs (95 915 Ta09F & =7 F
T i) TR e, AT AT ST SR EEE & R T % T Seavar gl

(2) ST AT srEreT < foraT o FEwT &7 JermaE &
(3) TerTHe *F Scaaradl § Aot arfae g
i. FIEHH F RIATTITT o (o FRermfaeer, seEsomeaT de st Fir e we,

i, I e AR F deiwar @i T Fiee T F2 F =0 w9 @ g
T TaRfaT Fe & gl T2 w2 % o ueden wiafafer 3q e 37 e st

A T HEAT;

ii. FTATUT AT, AT, TSt Renr TTRaT T Fafera aroe, it ud g 941 &1 At
FEAT;

iv. gy faffa wfafafsr & gfee B e & aageaar F oo sduomt siw virard
AT FeAT;

V. o TTafafer & oy Bfees 9 wee 9 w7, fiT Fwee F w7-gwmoe & fiF wfee
TR & A i e OSireor T8 ST SR it SITIET TT §=T4T H2AT, o
T YT T, T RS TRl AT &g 417 hise H dAgarT e 9 wiee
IS o . . T e S e
FIGAHT T AGT AT ST fRemfasr AT s

vi. gArfad fRemfazet ® aqaw AT stz o, g o saasatEr, fiT wee

TATITFATAT, ¥ HTITE TGT TaTdT H0 AT 24T,
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vii. I FiET T, - TAEERA T, A9 He Tl ARG T 7 AT H4T 92
T IS AT,

viii. WA F T ATTeTE TAAT AT T2 R TATAT F4T &g TS HT AT T&TT FeT,

iX. FAFH TS % TTI-ATT T AT T2T SFH AL TSI TEATH T 7 ST F o7
fRerm-fAzer & T AR w2,

X. SHTUI WSiE, G IA-T5 THITAHRTAN, T e TATITRara A ST HaT TRTaTar

FTite fraofT 9w st e arfaer e g fRefager et #e;
xi. AAAITET fRertaae & aqar e i wEe S wer,

xii.  agATEd RarEe F SgET ISR TRE T o T T,
Xii. T e F AT F ow TR R G ST RRar 9 & ST @i 59T 5
oo (@t areae g1) fenf e fwfag s,
xiv.  fRaement F o e Aot SifEeT o7 st afaf=feat s s=meT Fwe;
Xv.  SETT USHT, {0 g hd e, T S aATIaRd G @ AT §$97 g21aT g0
TEqd ATTH o o i SRIfe FRdTet a1 sl e,

xvi.  EETE HIHT AT HET TR I HOT AT A q F
7. TR AT ud 9% w9 - (1) o, i wee afafafeat F asfimer g fiT wfe Fagem w
for srETfer, AT i it i AT e g v afafate R e ar e gfae
FT ST FE THAT 2
(2) T TR FiRfT T gEtE ST/ F S F Ty Te e v fFes e
ERICIELS
(3) TR AT TAeRfRre e &7 T (T AT Tomae r FrErel w7t o= o= amai & are-aney
FeTerTae et g

i. TE TG % A § TETa20 1 HILaTs % dTeE T T ST 6l Th HS % qraad & o0

FETOTHAT A2 T Hez FT ATHAAT T FHTAAT A2 FAT;

ii. ST AT TaTer o e 3 AT, ROET A g Thnar sedT wrd,;
(4) TR T, sermeeR g R TEY ST e Te T AT O ST S
8. T Hiee T i ITH F1F - (1) TATEF AT ST ATHAT ITH TSE T 207w o o i e
TforeET T F&TIET ¥ TEwETe BT ST i S TS Ueh " e S2TeH & w7 &
T a7 fergia enfaer 2 e e Toredy &t s i s1er yrey aqaifad Renfaset ® aqar

TR Taehl ATTET o A= 24T

(2) M7 e Tower graamT 9 g (e Feet § R g
FOT, o av FTat % "= e oA g

i, HET T O O ST T S T2 et ¢ afereia Fer

i. fRaumeat gwr AT wEe w [aae, Taw, gediaew ¢ gt w3 aEia giataa
FEAT

+ F At wat 1 ST

2D

i, T AT G T AT I 91ed G STEE e aAT ST,
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iv. T - w e T,
v.  TTETEE F T e 3o & e UH T EET AT gS o o 27, ST S 69T 0 arrey
ar, #r ot o Ostiehe Semeil 7 arfagf &,

vi. I TRE o g forfReat 3 Aer w e s AT

vii.  EETE TRt g S o T - AR aqare S,

viii. e -t & e i g a E
9. 2T - (1) TR FewER A T i HETe A ferREer somaw g s awiy
YHTE & ST T ST
(2) T e & ArE-TaTT F o ST e agaTEa [Rem-REe F agane yeres 7 A7 9
ST HAT TETAT BT T T ST
(3) =7 FaT waTaT AR fRerTaert  aqare 9 FwEe Fi oS & g e w1 w2
10. T 30T STT R — (1) T 3T I SewM Fourtea o 97 w8 [ 9 F FEFamt &
Hee F qTEESTAT YET W o [0 AT HEFH F TG G901 T b AT & % (0 93T o 19 o
AITATET SR EHIT;
(2) T ~TRIA T e TRl & U qET STl & aeil T av T T97 409 ST, HATead Hrd-
ST, &TAAT AT Hae ST AT T SUE0T F 94T 8
1. AraT-aTe N HieT TATITHRAT = (1) TTEF FeIrer Fi7 Fqaiad RenfHEet F 9qam qregar-
T M F S TATITHRAT F T F FIF T ok (o0 HAT TSI HAT
(2) FTIAT=9T=T I BT TATITRAT TATIT T FT FT A RATRZT F ITT€m=1 % G791 e
T A o T srereen o geer e yega B,
(3) AT=AT-ATT P S TATTT AT AT 2T % AHTE TTHF % o AT (e <oy G717
12, i e & e 7 a9mT - (1) T 52 wEwa ot Raemest & @ g 1« anarfie
e
(2) &=Ter At Zor § M e & oy v o 7T a1 w0 & 3977 AT A Hv|
(3) THTER, 9 dIX Ay TRaqT #ATAT 0T §. URET-11/159/2022-UFdT faqiw 24 S=a,
2023 FTT ST fRenfA el 3 Ted ATar-9rsd T 9 a0 g Usiihd THT G S HAAE & ded
T wee T F Oeiiwer w5 37 RenfAEet F qgq 7 O F avads T 39 FEEH F agd 19T
(ST AT % (oI ATAT AT T e A FHH T2 a9 20 % =7 § 3= &g 11 g
13. G99 FE-TXEH- (1) Frg TR FEFT ® FATEfer 6 FE-aa6T f T000 Jorer St =T
T % (0T SHE-THE O T T S A A e el gl

[*F1. . 12/24/2023- TSTHUH]

AATET g9TE, 9 gt

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th June, 2023

S.0. 2779(E)—Whereas, Government of India introduced ‘LiFE’— “Lifestyle for Environment’, as a grass-
root, mass movement for combating climate change, enhancing environment actions to propagate a healthy and
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sustainable way of living based on traditions and values of conservation and moderation, and for sustainable and
environment-friendly development.

And whereas, an innovative market-based mechanism is required to promote the LiFE movement which
aims at encouraging sustainable lifestyles by driving consumer/community towards behavioural changes to
incentivize environment friendly practices.

And whereas, to enable this, a Green Credit Programme is proposed to be launched at national level to
leverage a competitive market-based approach for Green Credits thereby incentivising voluntary environmental
actions of various stakeholders. Apart from incentivizing individual/community behavior, the Green Credit
Programme will encourage private sector industries and companies as well as other entities to meet their existing
obligations, stemming from other legal frameworks, by taking actions which are able to converge with activities
relevant for generating or buying Green Credits.

And whereas, Green Credits will arise from a range of sectors and entities, ranging from small-scale ones—
such as, individuals, Farmer Producer Organisations, cooperatives, forestry enterprises and sustainable agriculture
enterprises; to those being developed at the level of Urban and Rural Local Bodies, private sectors, industries and
organisations. Green Credits will be tradable outcomes and will act as incentives. In the beginning, Green Credits
will be made available to individual and entities, engaged in selected activities and who undertake environmental
interventions. These Green Credits will be made available for trading on a domestic market platform.

And whereas, an environmental activity generating Green Credits may have climate co-benefits such as
reduction or removal of carbon emissions. An activity generating Green Credits under Green Credit Programme may
also get Carbon Credits from the same activity under carbon market.

Now, therefore, in exercise of power conferred by sub-section 2(iii) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government has decided to institute a domestic voluntary market
mechanism -- the Green Credit Programme. The Central Government has now proposed a notification for ‘draft
Green Credit Programme Implementation Rules 2023 for the information of the public likely to be affected thereby
and notice is hereby given that the said notification will be taken into consideration on or after the expiry of a period
of sixty (60) days from the date of publication of the draft in the official Gazette;

The objections or suggestions, which may be received from any person with respect to the said Notification
within the period specified above, will be taken into consideration by the Central Government;

Objections or suggestions, if any, may be addressed to the Joint Secretary, Ministry of Environment, Forest
and Climate Change, Indira Paryavaran Bhawan, Jor Bagh road, New Delhi - 110003, and may be sent to e-mail id:
sohsmd-mef@gov.in

1. Short Title and Commencement — (1) These rules may be called the Green Credit Programme Implementation
Rules, 2023.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Objectives of the Green Credit Programme — (1) The main objectives of the Green Credit Programme (herein
after referred as ‘Programme’) are as follows: -

a. Create a market based mechanism for providing incentives in the form of Green Credits to individuals,
Farmer Producer Organisations, cooperatives, forestry enterprises, sustainable agriculture enterprises, Urban
and Rural Local Bodies, private sectors, industries and organisations for environment positive actions;

b. Create mass movement around environment positive actions and realise the vision of "Mission LiFE"
through pro-planet-people and entities.

3. Definitions — (1) In this framework, unless the context otherwise requires, the following definitions shall apply -

a. ‘“Accredited Green Credit Verifier’ means an entity accredited and authorized by the Green Credit
Programme Administrator to carry out verification activities in respect of the Programme;

b. “Act’ means the Environment (Protection) Act, 1986 (29 of 1986), as amended from time to time;

c. ‘Green Credit’ means a singular unit of an incentive provided for a specified activity, delivering a positive
impact on the environment;

d. ‘Registered Entity’ means any entity, registered for generation of Green Credits;

e. ‘Registry’ means an electronic database system maintained by Green Credit Programme Administrator or its
accredited agency to record issuance and exchange of Green Credits;

f.  ‘Third-party certifiers’ means an entity that certifies an activity for its registration;

g.  ‘“Verification’ means an independent evaluation of the green credit activity by the accredited Green Credits
Verifier for acquiring Green Credits;
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‘Empaneled Auditors’ means an entity empaneled by the Central Government for auditing the entire system
of the Programme.

(2) Words and expressions used in this rules and not defined herein but defined in the Environment (Protection) Act,
1986 or any other rules or regulations issued under the said Act, shall have the same meaning as assigned to them
respectively in the Act, or such other rules or regulations.

4. Implementation Mechanism of the Green Credit Programme — (1) A phased and iterative approach for
implementation of the Programme will be adopted. In the initial phase, two to three activities from the sectors
indicated in clause (2) will be considered for designing and piloting the Programme. More activities will be added from
the selected sectors in subsequent phases. More sectors can also be added with the approval of the Central
Government.

(2) Sectors identified for the Programme with respective objectives are as follows:

i.

iii.

vi.

vii.

Viil.

Tree Plantation-based Green Credit: To promote activities for increasing the green cover across the
country through tree plantation and related activities.

Water-based Green Credit: To promote water conservation, water harvesting and water use efficiency/savings,
including treatment and reuse of wastewater.

Sustainable Agriculture based Green Credit: To promote natural and regenerative agricultural practices and land
restoration to improve productivity, soil health and nutritional value of food produced.

Waste Management based Green Credit: To promote sustainable and improved practices for waste management,
including collection, segregation and treatment.

Air Pollution Reduction based Green Credit: To promote measures for reducing air pollution and other pollution
abatement activities.

Mangrove Conservation and Restoration based Green Credit: To promote measures for conservation and
restoration of mangroves.

Ecomark based Green Credit: To encourage manufacturers to obtain Ecomark label for their goods and services.

Sustainable building and infrastructure based Green Credit: To encourage the construction of buildings and
other infrastructure using sustainable technologies and materials.

(3) Methodology of generating Green Credits:

i.

iii.

Thresholds and benchmarks will be developed for each Green Credit activity for generating and issuance of
Green Credits. In case of any obligation under any law, the thresholds and benchmarks will be aligned with
that obligation.

To maintain fungibility across sectors, the environmental outcome, achievable by any Green Credit activity,
will be based on equivalence of resource requirement, parity of scale, scope, size and other relevant
parameters, and will be considered for allocation of one unit of Green Credit in respect of each activity.

Digital processes will be developed and established for the Programme including self-assessments of eligible
Green Credit activities, registration of activities, issuance of Green Credits, monitoring of performance and
other relevant processes.

5. Steering Committee and its functions — (1) The governance of the Programme for its effective implementation
shall vest in the Steering Committee. The Steering Committee will comprise of representatives from the concerned
Ministries/Departments, domain experts, industry associations and other relevant stakeholders.

(2) Steering Committee shall have the following functions:

i Grant approvals in respect of the following:
a. procedures, guidelines and processes in respect of implementation of the Programme;
b. guidelines for Measurement, Reporting and Verification;
€ other relevant matters in respect of implementation of the Programme.
ii. Make recommendations to the Central Government in respect of following:
a. activities and sectors to be included in the Programme;
b. measures to create demand for the Programme.
6. any matter referred by the Central Government.

ii. Review and monitoring of the implementation of Programme;
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iv. Any other function as may be assigned by the Central Government.

6. Green Credit Programme Administrator and its functions — (1) The Green Credit Programme Administrator
(herein after referred as ‘Administrator”) shall be responsible for implementation of the Programme including its
management, monitoring and operation.

(2) The Indian Council of Forestry Research and Education shall be the Administrator of the Programme.

(3) The responsibilities of the Administrator shall include the following:

i, Develop guidelines, processes and procedures for implementation of the Programme;

ii. Constitute Technical or Sectoral committees for each activity to facilitate in developing
methodologies and processes for registration of Green Credit activities and issuance of Green
Credits;

iii. Develop methodologies, standards, registration process and associated Measurement, Reporting and

Verification mechanisms;
iv. Establish methodologies and processes for equivalence of Green Credits generated from each
identified activity;

V. Develop guidelines for establishment and operation of Green Credit Registry and trading platform,
for issuance of digital Green Credits for each activity, for self-certification of Green Credits, and for
accreditation of Green Credit Registry , third-party certifiers, Green Credit Verifiers, for grant of
Green Credits, and for auditing of the Green Credit Programme;

Vi Accredit the Green Credit Registry, third-party certifiers, Green Credit Verifiers and Trading
Service Provider in accordance with the approved guidelines;

vii. Register the Green Credit Registry, third-party certifiers, Green Credit Verifiers and Trading Service

Provider;
viii. Accredit agency for establishing Knowledge and Data platform required for the Programme;
iX. Develop guidelines and protocols for the Programme portal as well as knowledge and data platform,

and for collection of fees from registered entities;

X. Develop guidelines for filing of annual returns and progress reports of certification agency, third-
party certifiers, Green Credit Verifiers and Trading Service Provider;

Xi. Issue digital Green Credits as per the approved guidelines;

Xii. Collect fees from Registered Entity as per the approved guidelines;

Xiii. Develop guidelines for establishment and operation of trading platform and market stability
mechanism (if required) for trading of Green Credits;
Xiv. Conduct capacity building, media and outreach activities for the stakeholders;
XV. Compile the annual returns and progress reports submitted by the certification agency, third-party

verifiers, Green Credit Verifiers and Trading Service Provider;

XVi. Any other function assigned by the Steering Committee or Central Government.

7. Technical Committee and its functions - (1) The Administrator may constitute technical or sectoral committees
for each activity for developing methodologies, standards and processes for registration of Green Credit activities and
grant of Green Credits;

(2) Each Technical Committee shall comprise of members from concerned Ministries/ Departments as well as
organisations and subject matter experts;

(3) Technical Committee shall develop and make recommendations to the Administrator which will inter-alia include:

1. Methodologies for allocation of one unit of Green Credit on the basis of environmental action in case of each
activity ensuring fungibility and equivalence of Green Credits;

i. Mechanism for Measurement, Reporting and Verification process in respect of each activity;
(4) Technical Committee shall advise on any other technical matter referred by the Administrator.

8. Green Credit Registry and its functions — (1) The Administrator or its accredited agency shall establish and
maintain the registry for the Programme. The Green Credit registry will be in the form of a standardized electronic
database which contains inter-alia common data elements relevant to the issuance, holding, transfer and acquisition of
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Green Credits. The structure and data formats of the Green Credit Registry shall conform to the prescribed technical
standards as per the approved guidelines.

(2) The Green Credit Registry shall discharge the following functions, in the manner, as may be specified in the
relevant guidelines from time to time which will inter-alia include:

i Registration of entity and grant and recording of Green Credits;
ii. Ensure accurate accounting of the issuance, holding, transfer and acquisition of green credits by the
stakeholders;
iii. Maintain secure database with all required and essential security protocols;
1v. Maintain records of all transactions;
V. Indemnify registered entities in case of any loss caused to such entity due to security breach in the database,

not attributable to such registered entity;

vi. Establish linkages with other National and International registries;

Vil. Comply with the directions issued by the Steering Committee;
Viil. Any other function assigned in the relevant guidelines.
9. Trading Platform — (1) The guidelines for the establishment and operation of the Trading Platform shall be issued
by the Administrator with the approval of Steering Committee.
(2) The trading platform for the exchange of Green Credits shall be established by the Trading Service Provider
accredited by the Administrator in accordance with the approved guidelines.
(3) The trading service provider shall perform functions regarding the trading of Green Credits, in accordance with the
approved guidelines.

10. Knowledge and Data Platform - (1) The knowledge and data platform, will be an online platform developed for
providing transparency on the various types of activities being undertaken and for reporting sectoral progress under

the Programme;

(2) This platform may collate key data points generated from Green Credit Registry and other information such as
sectoral achievements, best practices, information on capacity building, etc.

11. Accredited Green Credit Verifiers — (1) The Administrator will accredit the entities to act as Accredited Green
Credit Verifiers in accordance with the approved guidelines;

(2) Accredited Green Credit Verifiers shall conduct verification and submit reports to the Administrator for grant of
Green Credits in accordance with provisions of the guidelines;

(3) Accredited Green Credit Verifiers shall file annual returns to the Administrator in accordance with the guidelines;
12. Demand Generation for Green Credits -(1) The Green Credit Programme shall be based on voluntary
participation of all stakeholders.

(2) Steering Committee shall recommend measures to generate voluntary demand for Green Credits in the country.

(3) All entities registered for Accredited Compensatory Afforestation under the guidelines issued by MoEFCC vide
No.FC-11/159/2022-FC dated 24" January, 2023 shall register with the Green Credit Registry under the Programme.

The Accredited Compensatory Afforestation will be eligible for consideration as Compensatory Afforestation for
diversion of forest land under these guidelines subject to qualification and allocation of Green Credits under the

Programme.
13. Empaneled Auditors- (1) The Central Government may empanel auditors for audit of the entire system of the
Programme functioning and administration from time to time.
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